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OA.NO. 160/89

|
Shri Dilip Namdev More _ eee Applicant
v/s,
‘Union of India & Ors, | .ss Respondents

CORAM: Hon'ble Vice Chairman Shri Justice S.K.Dhaon
Hon'ble Member (A) Ms. Usha Savara

Appearance

Shri S.Paul Sundararajan
Advocate '
for the Applicant

Shri Ve5.Masurkar
Advocate
for the Respondents

ORAL JUDGEMENT | Dated: 28.1,1993
(PER: S.K.Dhaon, Vice Chairman)

T%e prayer is that the respondents may be directed

to reinstate the applicant in serdi

with retrospective sffect from 1741988,
2. A reply has been filed an behalf of the respondents.

3e The applicant is present in person along with his
learned counsel. Shri Masurkar, learned counsel for the
respondents states that keeping in view the fact that the
applicant was in the employment of the respondents and he
had not performed a satisfactory job as M.T. Driver, the
respondents will givé him a fresh employment as a Safaiuwala

WeBefs 13,1993, The applicant accepts this offer,

44 In view of the offer of acceptence, the applicant
does not press this application., It is, therefore, dismissed

as not pressed,

S5e There shall be no order as to costs.,
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